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The Registrar General

Punjab and Haryana High Court
Chandigarh, * "

Subject:- Automatic adjournment of Bails, Habeas corpus,

suspension of sentence and other cases relating to Article 21 of the
Constitution of India,_ '
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Respected Sir, O ST B
From past mapi\ th A tomatically adjourned by
office order ¢ :.' s iLustice'seekers who are
languishing ! ails or facin serty.ate suffering due

to non-hearir ':,
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The Pandem 2fore respectfully
prayed that relating to S, suspension of
sentence and o ses,f ating t Article 21°0f the Constitution of India
listed in the mnnmx&f o _'-- Surnéd by NIC automatically

and these matters ma aMonth of July itself.
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